
DECEMBER 9, 1977 Rule 377 264

[Shri Jyotirmoy Bosu]
the big "business. Now he is a Gover-
nor elsewhere. “

I gather that the inquiry has been 
completed and the report subtnitted, 
and it has been revealed that serious 
irregularities, improprieties and fra-
uds have been committed and respon-
sibilities have bean fixed on the pre-
sent RBI Deputy Governor, Banking, 
and the Chairman, Central Bank of 
India, besides others. J have positive 
reasons to believe that, in fulfilling 
this mission of misdeeds of Mr. San- 
jay Gandhi, the then Banking Secre-
tary and some officials and the then 
Reserve Bank Governor were also 
deeply involved. It is, therefore, ne* 
cessary that~the report is laid on the 
Table of the House immediately, as 
assured by Ihe Government earlier. 
Action should be taken against all 
those serving and retired persons con- 
tected with this case.

12.20 hrs.

(iii) Re po r t e d  Sta te me n t  by  Min i s -
t e r  o f  Extern al  A ffa irs  Co mpa r -
in g  t h e  Co n g r e s s  w it h  A n  an d  
Mar g .

SHRI O. V. ALAGESAN (Arkonam): 
Mr. Speaker, Sir, I would submit that 
it would be more appropriate to call 
rule 377 as Rule of ‘Nishkam Karma’ 
because we rise in our seats and make 
points, but there is absolutely no res-
ponse from the Government side. On 
one of the gates here you will see in-
scribed this line from Bhagavat Gita:

MR. SPEAKER: Are you raising this 
under rule 377 please come to the sub-
ject.

SHRI O. V. ALAGESAN: I submit. 
Sir, it might have been all right dur-
ing British days because the then Bri-
tish Govemrtient told the then Mem-
bers of the Central Legislative Assem- 
bely, ‘You can do anything; you can 
vote out our Budgfet, but we will have 
it certified by the Viceroy and that will
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come into effect’. It might have been 
alright in those days but that saying 
do^S not quite stand on all fours with 
the present conditions.

Another thing I would like to submit 
is this. The Rules of Business are ex-
pected to regulate the business in this 
House they are not expected to restrict 
or control the business. . . .

MR. SPEAKER: ‘Regulation’ may
include restriction also.

SHRI O. V. ALAGESAN: That may 
be the judicial interpretation. But here 
in the Rules of Business it is very 
clear: we are only asked to submit 
briefly the point and the reasons for 
wishing to raise it. But yesterday I 
was surprised, rather flabbergasted, 
when I was asked to submit a state-
ment of what I was going to s;jy. 
My friend Shri Shyamnandan Mishra 
was just now talking about a code for 
the Press etc. but there seems to be 
a code for the Members of Parliament 
here. So I would like you to reconsidcr 
the whole matter and not insist on my 
prior submission of the statements that 
we propose to make.

Regarding the main point, I am sor-
ry that the External Affairs Minister 
who, I found the other day, has bios* 
somed into a conssmate diplomat 
should have betrayed himself into 
making a statement comparing the 
Congress with the Anand Marg. When 
Press representatives approached him 
in Gwalior and asked him whether, in 
view of the various acts of crime that 
are being committed by them both ab-
road and here and the various acts of 
sabotage and terrorism on the Rail-
ways, in power plants and elsewhere, 
there is any proposal to ban Anand 
Marg—because Anand Marg has come 
out in the open and has written letters 
to the Prime Minister and the Home 
Minister that they were responsible for 
these crimes and that unless their 
Leader Mr. Sarcar is released they will 
continue to indulge in such acts of so- 
botage and violence and crime— and 
whether Government proposes to take 
suitable action against them, he says:
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“We BaW recently lilted the ban and 

we do not propose to ban the organisa-
tion Anand Marg”. If he had stopped 
at that, we would have had no quarrel: 
but voluntarily and on his own, he 
goes further and says “ If it is a ques-
tion of banning Anand Marg, then 
the question of banning the Congress 
also will arise” . It passes my under-
standing how the Congress can be 
compared with Anatfd Marg. The Con-* 
gress is the main opposition Party in 
the country. Now, I would like to know 
whether this Government proposes to 
run democracy in this country without 
a Parliamentary Opposition by lodging 
us all in jail. I am perfectly justified in 
asking this question because, on an 
earlier occasion, the Home Minister 
went on record about a ‘vichar’ (the 
Hindi word ‘vichar’ was used) that the 
then Government proposed to shoot all 
the leaders of the Opposition. Here is 
an express statement by one of the 
responsible members of the Govern-
ment that they will have to think of 
banning the Congress. So, is it their 
indention to ban the Opposition in this 
country and run. this democracy with-
out one? This is my question to the 
Government and they should come out 
with a statement as to how they thou- 
ght it fit to compare the Congress with 
Anand Marg and to speak of both the 
organisations in the same breath and 
say that if one is banned the other or-
ganisation will also have to be banned. 
This explanation is called for from the 
Government.

12.25 hrs.

(iv) A ct io n  o n  t h e  f in d in g s  o f  the  
Sarkaria  Co mmis s io n  o f  Inqu iry

SHRI CL N. VISWANATHAN (Tiru- 
pattur): Sir, under Rule 377 I would 
like to draw your attention and the 
attention of the Home Minister through 
you to a matter concerning the Sarka- 

"ria Commission. The Sarkaria Com-
mission of Inquiry submitted its re-
port ten rppnths ago on the misdeeds 
of the former Chief Minister Mr. Karu- 
nanidhi and his DMK Government in

Tamil Nadu. The Commission had in-
dicated on the basis of unalloyed evi-
dence many DMK Ministers on their 
abuse of power for personal aggranclU 
sement. It is unfortunate that these 
men of sullied character are polluting 
the public life in Tamil Nadu.

It is really ironical that the Home 
Minister of the Government of India 
announces publicly that action would 
be taken against the former Prime Mi-
nister if the Shah Commission, found 
her guilty of serious lapses. He avows 
avidly that he would cleanse the en-
tire public life in India starting from 
the top. But he is keeping mum about 
the Reports of the Sarkaria Commis-
sion. In fact, he seems to be in sympa-
thy with the condemned men of Tamil 
Nadu. His silence is puzzling when his 
Cabinet colleagues confabulate with 
the men of dubious character as sub' 
stantiated by the Sarkaria Commis-
sion.

Should I call it a double standard 
when he presupposes the findings of 
the Shah Commission and back-slides 
the indictment of the Sarkaria Com-
mission.

When the people of Tamil Nadu with 
their stoic courage are confronting tho 
consequences of the recent cyclone and 
when the entire State Government has 
garnered all its energy and resources 
to give relief and succour to the suffer-
ing millions, these thrown-out politi-
cians are throwing mud on the leader 
of the 4.5 crore people of Tamil Nadu, 
our present Chief Minister, Shri M. G. 
Ramachandran.

I demand a positive reply from the 
Home Minister. In this House a few 
minutes before hon. Members laughed 
when the Minister of Commerce as-
sured the House that Goenka will be 
punished and whoever he be and how-
ever high he may be in the political 
life, the guilty men will be punished. 
At the same time I have got my doubts 
so also our members from Tamil Nadu 
when Mr. Karuoanidhi and hi* collea-
gues have not been punished when the 
Sarkaria Commission has given the


